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INTRODUCTION 

 

 I, the Chairperson, Committee on Subordinate Legislation having been authorised by the 

Committee to submit the Report on their behalf, present this Thirty-Sixth Report. 

2. The matters covered by this Report were considered by the Committee on Subordinate 

Legislation at their sitting held on 14.12.2023. 

3. The Committee considered and adopted this Report at their sitting held on 19.12.2023. 

4. A copy of the Gazette Notification relevant to this Report is included in  Appendix-I of the 

Report. 

5. For facility of reference and convenience, observations/recommendations of the 

Committee have been printed in thick type in the body of the Report and have also been 

reproduced in Appendix-II of the Report. 

6. Extracts from Minutes of the Third Sitting of the Committee held on 14.12.2023 and 

Extracts from Minutes of the Fourth Sitting of the Committee held on 19.12.2023 relevant to this 

Report are included in Appendix-III and IV of the Report.  

 
 

 

 

New  Delhi;        BALASHOWRY VALLABHANENI 
19 December, 2023                      Chairperson,            
28 Agrahayana, 1945 (Saka)                   Committee on Subordinate Legislation 
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REPORT 

PART-I 
 

The Indian Museum, Kolkata Group ‘A’ and ‘B’ Recruitment Rules [GSR 209(E) of 
2022 dated 16.03.2022] 

The Indian Museum, Kolkata Group ‘A” and ‘B’ Recruitment Rules, 2022 were 

published in Notification No. G.S.R. 209(E) in Gazette of India, Extraordinary, Part–II, 

Section 3(i) dated 16.03.2022 (Annexure-1).  The Rules were scrutinized in accordance 

with the laid down norms and various recommendations made by the Committee.  On 

scrutiny of the Recruitment Rules some infirmities were observed, which were referred 

to the Ministry of Culture (Museum Division) for furnishing their clarification on the 

same. The infirmities observed and comments of the Ministry thereon are reproduced 

below:- 

(I) Infirmity in Col. (3) pertaining to Classification of Posts. 

2.   Under Col. 3, pertaining to Classification of posts, for all the posts notified in 

Gazette at Sl. No. 1 to 20 'Not applicable' was mentioned.  Whereas as per guidelines 

issued by DOPT for framing/amendment/relaxation of Recruitment Rules, the 

classification of the posts and service  as applicable i.e. in Group, A, B, or C should 

have been given in the rules itself. 

 
3. The Ministry of Culture (Museum Division) were requested to furnish their 

comments on the infirmity as mentioned above. The Ministry, vide their OM dated 3 

March, 2023, have submitted their comments as under:- 
 

“Revision of Recruitment Rules in India Museum, Kolkata were carried out in 
consultation with Indian Museum, Kolkata and Ministry of Law and Justice.  
Mentioning of ‘not applicable under Col. 3, pertaining to Classification of Posts 
notified in the Gazete of India at Sl. No. 1 to 20 have been occurred due to 
typographical error.  Classification of the post as applicable i.e. in Group A, B, or 
C will be corrected/amended as per rule/model guidelines or DoPT and in 
consultation with Ministry of Law and Justice”. 
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(II)  Infirmity in Col.11 regarding the grades from which promotion or deputation 
or absorption to be made in case of recruitment by promotion/ deputation/ 
absorption. 

 
4. Under Col. 11, regarding the grades from which promotion or deputation or 

absorption was to be made, for the posts notified  at Sl. No. 3 to 5, 7,9,10, 12,13  and 

15 to 20, was not clearly mentioned in the rules.   

5. On being pointed out, the Ministry of Culture in their reply furnished vide their OM 

dated 3rd March, 2023 have stated as under:- 

“Agreed to. These will be amended/rectified as per applicable Rules and model 
guidelines of DoPT and in consultation with Indian Museum, Kolkata as well as 
Ministry of Law and Justice through notification in the Gazette of India”. 

6. The Committee note that, the Indian Museum, Kolkata Group ‘A” and ‘B’ 

Recruitment Rules, 2022, Notification No. G.S.R. 209(E) were published in Gazette 

of India, Extraordinary, Part–II, Section 3(i) dated 16.03.2022.  On scrutiny of the 

Rules it was observed that in all the posts notified in the Gazette at Sl. No.1 to 20 

under the Col. 3, pertaining to Classification of posts, 'Not applicable' was 

mentioned. Whereas, as per guidelines issued by DoPT for framing/ amendment/ 

relaxation of Recruitment Rules, the classification of the posts as applicable i.e. 

in Group, A, B, or C should have been given in the rules itself.  It was also 

observed that all the posts notified in the Gazette at Sl.No.3 to 5,7,9,10,12,13 and 

15 to 20 under Col. 11, in case where recruitment by promotion or absorption or 

deputation was proposed to be made, the feeder grades from which the 

promotion or absorption or deputation was proposed to be made has not been 

clearly mentioned. The Committee are of the view that the mistakes occurred in 

the Recruitment Rules are likely to invite unnecessary litigation. Thus, the 

Ministry should be more circumspect while framing Rules, Regulations etc. 
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especially recruitment Rules as error in the same may adversely affect the career 

progression of selected candidates.  

7. The Committee also note that on being pointed out about non-mentioning 

of Classification of  the Posts the Ministry of Culture in their reply dated 3 March, 

2023 had submitted that revision of Recruitment Rules in Indian Museum, Kolkata 

were carried out in consultation with Indian Museum, Kolkata and Ministry of Law 

and Justice.  Mentioning of ‘not applicable’, under Col. 3, pertaining to 

Classification of Posts notified in the Gazette of India at Sl. No. 1 to 20 had 

occurred due to typographical error.  Classification of the post as applicable i.e. 

in Group A, B, or C would be corrected/amended as per rule/model guidelines of 

DoPT and in consultation with Ministry of Law and Justice.  

8. The Committee further note that the Ministry of Culture in their reply dated 

3rd March, 2023 agreed to the infirmity pointed out under Col. 11 regarding not 

clearly mentioning the feeder posts from which promotion or deputation or 

absorption was to be made for posts notified at Sl. No. 3 to 5, 7,9,10,12,13 and 15 

to 20. The Ministry had also submitted that these would be amended/rectified as 

per applicable Rules and model guidelines of DoPT and in consultation with 

Indian Museum, Kolkata as well as Ministry of Law and Justice through 

notification in the Gazette of India. 

9. The Committee, are, thus of the view that notifying recruitment rules with 

typographical error shows the casual approach adopted by the Ministry while 

framing the Recruitment Rules. Further, submission made by the Ministry of 

Culture that the revision of Rules were carried out in consultation  with the 

Ministry of Law and Justice, shows the callous approach of the Legislative 
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Department  in the Ministry of Law and Justice also. The Committee, therefore, 

observe that the Ministry of Law and Justice did not exercise due care and 

caution at the time of vetting the Recruitment Rules. Had the Ministry taken due 

care at the time of vetting the recruitment rules, which are framed on usual lines, 

as per the guidelines issued by DOPT for framing/amendment/relaxation of 

Recruitment rules, such mistakes of very basic nature could have been avoided. 

The Committee, therefore, recommend that the Ministry of Culture and Ministry of 

Law and Justice (Legislative Department) should be cautious at the time of 

drafting of Rules so that such mistakes do not recur in future.  

10.    The Committee, however, express their satisfaction that on being pointed 

out the Ministry have agreed to carry out the amendments as proposed, as per 

rule/model guidelines of DOPT and in consultation of Ministry of Law and Justice. 

The Committee, therefore, recommend the Ministry to notify the amendment/ 

rectification in the Notification, in question, at the earliest. The Committee may 

also like to be apprised of the action take in the matter.   

 
 
 
 
 
 
 
 
New  Delhi;      BALASHOWRY VALLABHANENI 
19 December, 2023            Chairperson,            
28 Agrahanaya, 1945 (Saka)                  Committee on Subordinate Legislation 
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APPENDIX-II 

(Vide Para 5 of the Introduction of the Report) 

SUMMARY OF RECOMMENDATIONS MADE IN THE THIRTY-SEVENTH REPORT 
OF THE COMMITTEE ON SUBORDINATE LEGISLATION 

(SEVENTEENTH LOK SABHA) 

Sl.No. Para No. Summary of Recommendations 

1. 6  The Committee note that, the Indian Museum, Kolkata 
Group ‘A” and ‘B’ Recruitment Rules, 2022, Notification No. 
G.S.R. 209(E) were published in Gazette of India, 
Extraordinary, Part–II, Section 3(i) dated 16.03.2022.  On 
scrutiny of the Rules it was observed that in all the posts 
notified in the Gazette at Sl. No.1 to 20 under the Col. 3, 
pertaining to Classification of posts, 'Not applicable' was 
mentioned. Whereas, as per guidelines issued by DoPT for 
framing/ amendment/ relaxation of Recruitment Rules, the 
classification of the posts as applicable i.e. in Group, A, B, 
or C should have been given in the rules itself.  It was also 
observed that all the posts notified in the Gazette at Sl.No.3 
to 5,7,9,10,12,13 and 15 to 20 under Col. 11, in case where 
recruitment by promotion or absorption or deputation was 
proposed to be made, the feeder grades from which the 
promotion or absorption or deputation was proposed to be 
made has not been clearly mentioned. The Committee are 
of the view that the mistakes occurred in the Recruitment 
Rules are likely to invite unnecessary litigation. Thus, the 
Ministry should be more circumspect while framing Rules, 
Regulations etc. especially recruitment Rules as error in 
the same may adversely affect the career progression of 
selected candidates.  
 

 7  The Committee also note that on being pointed out 
about non-mentioning of Classification of  the Posts the 
Ministry of Culture in their reply dated 3 March, 2023 had 
submitted that revision of Recruitment Rules in Indian 
Museum, Kolkata were carried out in consultation with 
Indian Museum, Kolkata and Ministry of Law and Justice.  
Mentioning of ‘not applicable’, under Col. 3, pertaining to 
Classification of Posts notified in the Gazette of India at Sl. 
No. 1 to 20 had occurred due to typographical error.  
Classification of the post as applicable i.e. in Group A, B, or 
C would be corrected/amended as per rule/model 
guidelines or DoPT and in consultation with Ministry of Law 
and Justice.  
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 8 The Committee further note that the Ministry of Culture in 
their reply dated 3rd March, 2023 agreed to the infirmity 
pointed out under Col. 11 regarding not clearly mentioning 
the feeder posts from which promotion or deputation or 
absorption was to be made for posts notified at Sl. No. 3 to 
5, 7,9,10,12,13 and 15 to 20. The Ministry had also 
submitted that these would be amended/rectified as per 
applicable Rules and model guidelines of DoPT and in 
consultation with Indian Museum, Kolkata as well as 
Ministry of Law and Justice through notification in the 
Gazette of India. 
 

 9  The Committee, are, thus of the view that notifying 
recruitment rules with typographical error shows the casual 
approach adopted by the Ministry while framing the 
Recruitment Rules. Further, submission made by the 
Ministry of Culture that the revision of Rules were carried 
out in consultation  with the Ministry of Law and Justice, 
shows the callous approach of the Legislative Department  
in the Ministry of Law and Justice also. The Committee, 
therefore, observe that the Ministry of Law and Justice did 
not exercise due care and caution at the time of vetting the 
Recruitment Rules. Had the Ministry taken due care at the 
time of vetting the recruitment rules, which are framed on 
usual lines, as per the guidelines issued by DOPT for 
framing/amendment/relaxation of Recruitment rules, such 
mistakes of very basic nature could have been avoided. 
The Committee, therefore, recommend that the Ministry of 
Culture and Ministry of Law and Justice (Legislative 
Department) should be cautious at the time of drafting of 
Rules so that such mistakes do not recur in future.  
 

 10  The Committee, however, express their satisfaction 
that on being pointed out the Ministry have agreed to carry 
out the amendments as proposed, as per rule/model 
guidelines of DOPT and in consultation of Ministry of Law 
and Justice. The Committee, therefore, recommend the 
Ministry to notify the amendment/ rectification in the 
Notification, in question, at the earliest. The Committee may 
also like to be apprised of the action take in the matter.   
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APPENDIX-III 

EXTRACTS OF MINUTES OF THE THIRD SITTING OF THE COMMITTEE ON 
SUBORDINATE LEGISLATION (2023-2024) 

 The Third Sitting of the Committee (2023-24) was held on Thursday, the 14th 
December, 2023 from 1030 hours in Committee Room 1, B Block, Extension to 
Parliament House Annexe, New Delhi. 

 PRESENT 
  Shri  Balashowry Vallabhaneni  Chairperson    

MEMBERS 

2. Shri Chandeshwar Prasad 
3. Shri Suresh Kumar Pujari 
4. Shri A.Raja 
5. Shri Nama Nageswara Rao 
6. Shri Sanjay Seth 
7. Dr. Amar Singh 
8. Shri Brijendra Singh 
9.  Shri Ram Kripal Yadav 
10. Shri Arvind Ganpat Sawant  

 

SECRETARIAT 

 1. Sh. Srinivasulu Gunda  - Joint Secretary  
  2. Smt. Jagriti Tewatia  - Director 
 3. Sh. Maya Ram                    - Deputy Secretary 
 
2. At the outset, the Chairperson welcomed the Members to the sitting of the 
Committee. The Committee then considered the following draft Reports  :- 
 

(i) xxx   xxx   xxx   xxx 
(ii) xxx   xxx   xxx   xxx 
(iii) xxx   xxx   xxx   xxx 
(iv) xxx   xxx   xxx   xxx 

 

3. xxx   xxx   xxx   xxx 

4.  Thereafter, the Committee took up the following Memoranda for consideration 
and adoption:- 

(i)  xxx   xxx   xxx   xxx; and  
   

(ii) Draft Memorandum No. 4 regarding infirmities observed in the Indian 
Museum, Kolkata (Group ‘A’ and ‘B’ Posts) Recruitment Rules, 2022 [G.S.R.209 
(E) dated 16.03.2022]. 
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5. After due deliberations, the Committee adopted the Memoranda Nos. 3 and 4 without 
any modification and decided that draft reports be prepared on the points raised in the 
Memoranda and submitted before the Committee for consideration and adoption. 
 
 The Committee then adjourned. 
----------------------------------------    

*** Omitted portion of the Minutes are not relevant to this Report. 
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APPENDIX-IV 

MINUTES OF THE FOURTH SITTING OF THE COMMITTEE ON SUBORDINATE 
LEGISLATION (2023-2024) 

___ 
 The Fourth Sitting of the Committee (2023-24) was held on Tuesday, the                
19th December, 2023 from 1030 hours in Committee Room ‘C’, Parliament House 
Annexe, New Delhi. 

 PRESENT 
  Shri  Balashowry Vallabhaneni  Chairperson    

MEMBERS 

2. Dr. Pritam Gopinath Rao Munde 
3. Shri Chandeshwar Prasad 
4. Shri Suresh Kumar Pujari 
5. Shri Nama Nageswara Rao 
6. Shri Ram Kripal Yadav 
7. Shri Arvind Ganpat Sawant 

SECRETARIAT 

 1. Sh. Srinivasulu Gunda  - Joint Secretary  
  2. Smt. Jagriti Tewatia  - Director 
 3. Sh. Maya Ram                    - Deputy Secretary 
 
2. At the outset, the Chairperson welcomed the Members to the sitting of the 
Committee. The Committee then considered the following draft Reports  :- 
 

(i) ***    ***    *** 
 

(ii) Thirty-sixth Report on infirmities observed in the Ministry of Culture ‘The 
Indian Museum, Kolkata Group ‘A’ and ‘B’ Recruitment Rules, 2022 
[G.S.R. 209 (E) dated 16.03.2022] 
 

(iii) ***    ***    *** 
 

3. After deliberations, the Committee adopted the above draft Reports without any 
modification. The Committee also authorized the Chairperson to present the same to the 
House. 
  

 The Committee then adjourned. 
___________________________________________________________________ 

*** Omitted portion of the Minutes are not relevant to this Report. 


